Second Floor,
Commercisal Complex,
Indiranagar,
Bangalore-560038,

~Dated: 180gT1993

APPLICATION NO(S) 351 of 1993.

' PJP_PLICRNTSiK.Gangaya ' V/so RESPONDENTS-:’“i"t Cootroller of DBfBﬂCB»

- Kccounts,Southern COmmand Pune & Others.
T0, | ,
. ‘ , !
1. Sri,V.K.Naresimhan, | ~ | |
" Advécete,No,15, . :
Seventh Cross,
Prasanthanagar,
Bangslore-560079,

24 The Controller of Defence Accounts, ' .
Southern Command,No,1 Finance Rosd,
. Pune-411001., _

3. $ri.m, Vasudeva Rao

R Centrsl Govt. Stng.éeunsel,
High Court Building,
B8angalore-1,

Subjebt:- Forvarding of .copies of the _Order passed by:
o the Central Rdmlnlstratlve Trlbunal,angalore

- Please find enclosed hereu1th a copy of the
ORDER/STAY/INTERIM ORDER, passed by this Tribuhal in the-
above said appllcatlon( ) on 12-10-93,

. I M DEPUTY REG ISTRAR
Qggw@ . “NY3UD ICI8L BRANCHES. -
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH '.cANuALoaz

DATED THIS TUELFTH DAY OF OCTOBER, 1993

Present: Hon'ble Shri V,Ramakrishnan, Member (A)

Hon'ble Shri A.N.Vujjanaradhya,' Member (J)

APELICATION NQ.351/93

K.Gangaya,
Assistant Accounts Dfrlccr
Office of the. FAG(ORS) ASC(NT),

Bangalore-7, eeee Arplicant

(Shri V.K.Narasimhan - Advacate)
Versus

1. The Joint Controller of Defence Accounts,
Southern Command, .
1, Finance Road, Pune-1,

2. The Controller of Defence Accounts,
Southern Command,
1, Flnance Road, Fune-1,

3. The Controller General of Defence Accounts,
West Block Vth, R.K.Puram,
New Delhi-66,

4, Union of India represented bty the Secretary,
Ministry of Defence (Finance),
New Delhi-1,

(Shri M.Vasudesva Rao - Advocate)

This applicétion héving comz up for

‘admission before this Tribunal today: Hon'ble Shri V,Rama-

krishnan, Member (A) made the following:
DRDER

We have heard both sides. We find that the
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... Respondents

Micant had filed an appeal on 31.10,1991 against t%éﬁﬁq;\
Y j o | , Y
i of the Disciplinary Authority as at Annexure A4, It .
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dated 4th February, 1992 ag Annexure:AS5, and the appeal
was not entertained For the reason that the applgllant
did not have sutficient cause for not preferring the appeal

in time, It is seen that the appeal should have been filed

around middle of July, 1991 by the applicant, In his letter

dated 28,10,1991 he had requessted for condoning the delay
in filing the appsal and sought tor extension of time to

prefer appzal, The Appellatte Aubhority uwhile rejecting

the appeal and the praysr for waiving limitation had stated

in para tuo of its order is as follous:

"The.applicant in his letter dated 28.10.91 has
stated that he hes not been i 2 position to
prefer an arpe3l within the period of limitation
of appeal unier Rule 25 and requested for extension
of 6 months to prefer an appeal citing various
personal difficulties, Having done so, he has
preferred the appeal on 31.,10.91 on his ouwnvolition,
This indicates that his request for seeking belatedly
an extension of 6 months for preferring the appeal
is without due consideration, without reasonable
basis and exhibiis a casual approach to the uwh®le
issue,™ .

2. - We hold that the Appellatte Authority should

‘have gone into the appeal on merits rathar than refuse -to

emtertain the same on the graund that despite seeking exten-

\S
\;>En of time by letter dated 28,10,1291,
N

breferred the apreal within three days thereafter,

the applicant had

e accordingly direct that the Appellatte

Authority should disposz off the arpeal on merits instesad of

rejecting only on the ground of delayed submission, The same

should be done within three months fromt he date of receipt of

2.7 1

this order, Uith this d*’rection'the application is disposed

vas summarlly dealgy‘u1th by the Appellatte Authorlty by ordé&
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Loff finally, _No costs,
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